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There is also ouc Organisation and 
Methods Division; there is also an 
Economy tl!am wOI·king in each Min1s-
try and there is also the Vigilanc,' 
cell. May I know whether the work 

·of all these bodies functionin& In 
various Ministries will be coordinated 
and whethpr there shall be only one· 
ngency to achieve these objectives'( 

Sbrl G. B. Pant: So far as the Vigl. 
lance Division is concerneti, jt.~ work 
if' not connectf.:'d with the detcrmininr, 
of thC' procedures in administration. 
So far as the Organisation and M~­
thods Division is concerned, it is Ct:l"'· 
tainly one of the bodies which will 
hav" to playa significant part in thes~ 
~fI'orts Bnd whatever organisation is 
set up-whether anyone will or will 
or will not be. I cannot saY,-defli-
nitely it will be connected with all 
this so that their activities are co-
ordinated" 

Sbrl Tyarl: Since they wilJ be ad-
ministrative cxperL~. I was wondering 
if this one organisation rauld nol 
handle all these activIties. 

Mr. Speaker: The question is wh,,-
tlu..,. there will b,' a new organisatiOl, 
which will be • federation of all the 
organjsation~" 

Sbri G. B. Pant: No. The present or· 
ganisations such as O&M. the Econ,,· 
mic Reorganisation Unit and all th~s .. 
will continue. I said that certain SUit· 
gestion. have been mabe and stud. 
",roups, or scrutiny groups as we mav 
call them, have been set up in several 
or the Ministries to examine their 
own working so thai, so far as pos-
<ibl .. , the procedure may be simole. 
There may be also distribution of res-
ponsibility and a watch may be kept 
on the working not only or the way 
the file. are dealt with. but also on 
the discharge or responsibility by 
different sections and also on disposal 
ot the work in a speedy manne. anlt 
~imp1ifying thf' rules as far as po~­
sibl ... 

Shn Tyqi: Is it also under con-
templation to decentrali.e the ad· 
miniatrative powers of disciplinary 
".lion bC<'ause I lind that ottlrers ""1\' 

not take djsci~tinary actlun against 
then' inunediate subortlinates and '1 
theretore there is • lot of indlsclpllD" 

Sbrl G. B. Pant: That is also I'<'r· 
haps one of tbe m&ttels undel' co •• • 
siiteratlon. 

Shrl Vldya (;barl&n f.hukla: May , 
know wnether tne corll'lideratiou or 
the subject of the relation.hip betwcc .. 
Ministers and Secretaries of the va-
rious Ministries has also been finalise(! 
Bnd whether that is elsa being conrl-
nt.H"t.'d 8ifJllff with the tiubjcct. of ,.... 
vi,i')" at precedures of administr'" ~ 
tioni' "til!! 

Shrl G. B. Pant: It has not been '''-
together IInalised, but I gathpM'<\ 
from the trend of questions that ........ 
put in this House more than once that 
th;. n"use wou14 DOt like any "j. . 
rules to be framed in the regulation 
of the relation, b~tween th" two. 

Mr. Speaker: 1281. 

Sbri Hem Barn.: I wllnt to P"'. t. 
suplementary to the other question. 

Mr. Speaker: 1281 I have r.allecL He 
rna)' put nil question. he.t:. 

·1261. 

Petn>leam Ja.tltute. 

+ Shrl Hem Baraa: 
Sbrl Rkm Kri,lwI OaptA; 
Shti D. C. Sharm .. , 
Shrl 8. C. Su.et., \ Sbrl Sabodh rb:rdo.; 
Shrl R. C. MaJhI: 
5brlmaU Jlhllda Ahmea. 
Sbri DlUI1:lnl. 
SbrIP.C.~: 

( 

W ill the Minister of ScleDWIe .. -
.areh ..... Calhu'al MaIrs be pleas-
ed to refer to Ihe reply given to Un-
starnod Que. lion No. 1388 on the 14th 
Dec:pn,ber. 1959 and state at wbat 
sl&.ge Is the proposal to set up Pet-
roleum Institute? 

',... 

The De ... t, Minister of SeieaUllc 
Reseal'ell aDd Calhu'al AtraIrs (Dr. l 
M. ';JU): An executive council h .. 
~n MJointed for the Institute, and 
prel' . inary steps fOr the preparatlDn} I 
of p.na and locatiDn of a suitabll 




